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This is an application for modification of, the order

was disposed of w ith a 

is not concluded within

passed by this Tribunal . The case 

direction that in case the enquiry

two months from the date of submission of reply, the 

suspension order shall stand quashed. In one case the
]

enquiry was concluded and in the otlher the enquiry was about 

to conclude, but the period of two months expixel before 

the enquiry is concluded. Before one week of the said two 

months this a ^ l i c a t  ...xi was moved, i Some-how or the other 

it escaped our attention that it d<Jes not contain the 

clause “the a pplicant; shall fully cjo-operate with the 

enquiry and despite his full co-ope'ration, if the enquiry

is not__concluded within this stipulated period, the
!j
'I

suspension order shall stand quashed.*' Any how this clause 

is missing. So we will have to accept the order. The

respondents can even now conclude the enquiry without
i

delay. Merely because the suspension order stands quashed

and the applicant is deemed to be continuing in service,

ii
it is not obligatory on the respondents to take work from

I
the applicant till final order is passed. With the above 

observations the application stands dismissed.

Member' (A) Vic e-Chair man.

Dated: loth March,1 993,Lucknow. 
(tgk)


